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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, WESTERN
ZONE BENCH PUNE AT PUNE.

ORIGINAL APPLICATION NO. 93/ 2019.

Bombay Environment Action Group ... APPLICANT

v/s
“ l-mv 0. )
Union of India &Ors ... RESPONDENT W\ 4
\‘Q' MEN NP

ACTION TAKEN REPORT BEHALF OF RESPONDENT NO.5 :-

|, Jaganath Shankar Salunkhe Age 51 Years, Occupation Service,
Regional officer of the Maharashtra Pollution Control Board at Raigad,
having my office at Raigad Bhavan, 6th Floor, CBD Belapur, Navi
Mumbai, filing this Agtion Taken Report in Reply on behalf of answering

Respondent No.5 as | am authorized to file the same.

1. | say and submit that in compliance of this Hon’ble Tribunal order
dated 14.7.2020, the Board has taken various action which are

summarized as under :-

a) The Respondent Board has issued Prosecution
Notice under section 43, r.w. Section 24, 25 & 26 of
the Water (Prevention and Control of Pollution) Act,
1974 to Matheran Municipal Council (Eco Sensitive
Zone) vide letter dtd. 21.09.2020 on the ground that
Matheran Municipal Council has failed to take
effective steps to provide underground sewerage
system and treatment facility for sewage generated

from Municipal area directing as to why prosecution
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shall not be initiated against the said council and
imposed Environment Cost for said violation vide
letter dated 21.9.2020 which is enclosed and

marked as Annexure I.

b) The Respondent Board has issued Environmental

Compensation Notice under Section 33 A of the
Water (Prevention and Control of Pollution) Act,
1974 to Matheran Municipal Council (Eco Sensitive
Zone) directing to Matheran Municipal Corporation
to deposit Rs.30 lakhs towards EC on the ground of
non compliance as per the Guidelines issued by
CPCB as well as order passed by Hon’ble

Tribunal in OA No 606 of 2018 . A said

'Envi'ronmental Compensation  Notice  dated

11.10.2020“ is enclosed and marked as an

Annexure II.

It |s ‘submitted that the Respondent Board had
carried out extensive survey on 4.3.2020 and
initiated action & inorder to give logical end to the
earlier action the Officials have verified compliance

made by hotels & reported as follows :-

i) At present 29 nos. of Hotels are still non-complied.

These hotels have failed obtain consent from the

Respondent Board as well as failed to provide sewage

treatment system for domestic effluent generated from

their

hotel activity. Therefore, Respondent Board has

issued Prosecution Notice to 16 nos. of Hotels vide letter
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dtd. 21.09.2020, directing them to as to why prosecution

shall not be filed against them as well as Environment
Cost shall not be imposed for the said violations. A
sample copy of said prosecution notice dated 21.9.2020
- : along with list is enclosed and marked as an

Annexure lll.

ii) The Respondent Board had issued Proposed Direction u/s
33A of the Water (Prevention and Control of Pollution) Act,
1974 and u/s 31A of the Air (Prevention and Control of
Pollution) Act, 1981 on the ground that the STP is not
oﬁerating and access towards STP was not proper.
Therefore, The Board has issued Proposed Directions to 06
nos. of Hotels vide letter dtd. 23.09.2020, directing them as to
“f“v'\’lhy»their _t)otel activity shall not be closed down as well as
"EHVirgpment Cost shall not be imposed on them for said non-

cb’mpljgnbes. A sample copy of said Proposed Direction

dated 23.09.2020 along with list is enclosed and markedas

an Annexure IV.

iii)The Respondent Board had already issued Closure Directions
u/s 33A of the Water (Prevention and Control of Pollution) Act,
1974 and u/s 31A of the Air (Prevention and Control of Pollution)
Act, 1981 to 07 nos. of Hotels vide letter dtd. 19.03.2020. A

sample Copy of said Closure Direction along with list is enclosed

and marked as Annexure V.
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2. | say and submit that Action Taken Report in compliance of order

passed by this Hon’ble Tribunal dtd. 14.07.2020 is enclosed and

marked as Annexure VI.

It is submitted that in compliance of order dated 14.7.2020,
the Respondent Board is monitoring and taking appropriate action
against the non-complied hotels in Matheran area as well as
persuading with Matheran Municipal Council for necessary

- compliance.

For and On behalf of Maharashtra

Pollution Control Board
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(Salunkhe J. S.)

Regional Officer- Raigad

=t
Advocate for Respondent No. 5
~ (w7
(Vilas A Jadhav)
-
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" Rﬁcmam, OFFICE-RAIGAD

Tel, No. 2757 2620 i N Raigad Bhavan, 6th Floor,
Fax No. 2756 2132 ‘@ Sec-11, C.B.D. Belapur,
: Navi Mumbai 400 614,
Email: ““’ roraigad@rmpcb gov.in
Visit us at " hitp ,l:’mpcb gov.in - |
No. MPCB/ROR/TB! PN/200921-FTS-0173 Dated: 21.08.2020
To.
The Chief Officer,
Matheran NMumicipal
Council, Tal-Karjat,
Dist-Raigad

Sub:- Prosecution Notice under section 43, rw. Section 24, 25 & 26 of the Water
{Prevention and Control of Poilution) Act, 1874
Ref:- 1) MoEF Gol's Notification dtd. 04.02.2003 for nofifying Matheran and
surrounding region as an Eco-sensitive Zone,
21 Order passd by Hon'ble NGT, did 13.02 2020.in the OA 932019
3) Survey carried out by the Board on 04.03 2020 to 06.03,2020.
4) Direction issued by the Board did. 18 03 2020
5) Order passd by Hon'ble NGT, dtd. 14.07.2020 in the DA 93/2018 (W2

"

VWHEREAS, the Miustry of Environment and Forest, Govt, of India wide Notificatiun
beanng 8. O 133 rE)d&d 04.02.2002, has notified Matheran and surrounding (egion as an
Eco-sensitive Zone and imposing restriction on industries; operations, processes and othar
developmental activities in the region which have detrimental effect on the environment. The
said Eco-sansitive Zone covers an area of 214.73 sq- kms. and a 200 mts buffer zone and it
shall consist of the area of the Matheran Municipal Council and ifs environs:

AND WHARES, it was obligatory on your part to-obtain consent of the Board uis
25/26 Water {Prevention & Control of Pollution) Act, 1974 &u/s 21 of Air (Prevention & Control
of Poliution) Act. 1981 AND WHEAREAS, it is also obligatory on the part of Municipal
Authonty 1o provide Mces&wy sewage collection system and sewage treatment facdities in
your jurisdiction

AND WHEREAS, it is observed that you have failed to obtained Consent 4l date
and operating without valid consent of the Board. You have aisc failed to provide STP and
proper sewer line, thereby discharging untreated domestic effluent in the Eco-Sensitive
Zone

AND WHEARES. the Bombay Environmental Action Group has filed an Application
bearing No 45/2016.and OA 93/201% against the Umon of india & Ors. before the Hon'ble
NGT .WZ, Pune on the ground that the damage being caused 1o the ecologicaily sensitive
area of Matheran & its surrounding region due 1o inaction by the Compatent Authority in
prepanng Master Plan as weil as Zonal Mater Plan & thereby v:oiatmg the conditions,
regulation under the Notification did, 04.03.2003. ' .

AND WHERAS, the officials of the Board at Raigad have carried out the extansive
survey of the Hote! and other activities in-Matheran and nearby area on 04.03.2020 1w

07.03.2020 & also initiated action against said establishment. However, guring survsy
following non-compliances wera observed -

w/"
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Sensftwe Zone as r:er Mi&cai:on beamq 8 0O ‘ﬁﬁfﬁ; d d. 04 02 2363 e
Notification of Matheran and surrounding region in the State of Maharasntra as
the Matheran Eco-Sensitive Zone as per the Notification issued by Ministry of
Environment and Forest. Govt. India.

2. You have failed to provide undergromd $mrage collection system and
treatment facility for %wage gemrawd nMunicipal area.

AND WHEREAS, in {:omaaianca of order passed by Hon'ble NGT Pune dated
13.2.2020. the Board has issued direction directing you to take appropriate steps and
ensure compliance vide letter dated 18/03/2020. However, it is observed that you have
failed to lake effective szer«s ufl daie {mmrporate aﬂy :eg;y received from carporation)

. AND WHEREASB, in pu?wanue m‘ i";e Jucgmmi Gtd 14.07 2020 passed by fhe
Hon'ble NGT in Application bearing No. 45/2018 and OA 93/2019 filed by Bombay
Environmental Action Group against the Union of India & Ors, the Board had issuad a
comprehensive direction for effective and expeditious implementation of domestic effluent
treatment as per Matheran Eco-sensitive Zone Notification, 2003 vide letter dated which
is also. nc&mﬂwéved by you tili date. T

ANQ WHEREAS despne ef various damchoms issued by me Board from time to time
you have not taken effective steps to provide underground sewerage mﬁacﬁon sysiem and
ireaimant fac&cfy Fof sewage genwam in Munaca;:a& area, :

mn WﬁEREA$ me Bca:d has’ akeady gwem you suﬁrc.ani & reasonable opporiunity
10 provide underground sewerage collection systém and treatment facdity for sewage generaied
in Municipal area and i} s observed that tll date you have failed to provide STP and prooer
sewer line, tmfaby ziaschargmg umraaied domestic effluent in me Eco-Sensmve Zone

NOW Tﬁ&REFORE, you are n&raby called upon to show cause as to

i why prosecuhm s 15 of the Environment {Protection} Act 1986 read
with 43,44 read with section 24, 25/26 of the Water (Prevention and
Controi of Pollution) Act, 1974 shalf rot be filed against you as well as
person who are responsidie for day to day affairs of the corporation?

i) Why environment compensation shall not be imposed on you as per
CPC& (Surdelmes "of %ﬁe a{mee fion comp%.ances 72

Your reply to the saod nahce shan reach this office within a period of 7 days from the
date of raceipt of this notice, failing which legal action shail be initiated against you without
giving you further eppc:zu_m:y which may please note

“This is issued with the approval of compatent authority of the 'igwt

w, |
P

N
{J. 8. Satunkhe)
‘Regional Officer,Raigad

Copy submitted for favor of information to: -
*% Member Secretary, MPC Board Sion, qub:a‘
2 RO {HQ) MPC Board Sion, Mumbai :
2. Leow Qfﬂcer (P& D;v ) MPC Board, Smn Mumbai.

Co tn~ o
1. §3b Reg«:mal Offtraf-Raagad 41 MPCB, Raigad Bhavan For information and needful
action
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ARASHTRA POLLUTION CONTROL BOARD

- REGIONAL OFFICE RAIGA
7 2620 e Raigad Bhavan, 6th Floor,
'?'_ 56 2132 HACARASHIRA Sec-11, C.B.D. Belapur,

Navi Mumbai 400 614.

o
Email° roraigad@mpcb.gov.in AU | ) 4

~Visit us at: http:/mpcb.gov.in RS 7.4
No. MPCB/ROR/ Date: - | | [ 1o l 0022
To, ; I
Chief Officer, \ 2010 |- FETS -000]| J
Matheran Municipal, Council, — - ]

Tal- Karjat, Dist. Raigad.

Sub:- Directions under section 33A of Water (Prevention & Control of
Pollution) Act, 1974 for Environmental Compensation

Ref:- 1. MoEF Gol’s Notification dtd. 04.02.2003 for notifying Matheran and
surrounding region as an Eco-sensitive Zone.

2.0rder passed by Hon’ble NGT, dtd. 13.02.2020 in the OA 93/2019.

3. Order passed by Hon’ble NGT, dtd. 14.07.2020 in the OA 93/2019
(WZ).

4. Proposed Direction issued by the Board vide letter dtd:-18.03.2020.

5. Prosecution Notice dtd. 21.09.2020.

6. Approved note received from HQ. dtd:-§1.10.2020

WHEREAS, the Ministry of Environment and Forest, Govt. of India vide Notification
bearing S. O. 133 (E) dtd. 04.02.2002, has notified Matheran and surrounding region as
an Eco-sensitive Zone and imposing restriction on industries, operations, processes and
other developmental activities in the region which have detrimental effect on the
environment. The said Eco-sensitive Zone covers an area of 214.73 sq. kms. and a 200
mts. buffer zone and it shall consist of the area of the Matheran Municipal Council and its
environs.

AND WHARES, it was obligatory on your part to obtain valid consent of the Board
u/s 25/26 Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 of Air (Prevention &
Control of Pollution) Act, 1981 AND WHEAREAS, it is also obligatory on the part to provide
necessary sewage collection system and sewage treatment facilities for sewage generated
from Municipal area.

AND WHEREAS, the Hon'ble NGT in its O.A. NO. 93/2019 directed "SPCB to furnish
action taken report on or before 14.10.2020 along with Non-compliance of the directions, will result
in punitive action not only for the prosecution but also the recovery of the environment
compensation for which State PCB is directed to calculate the EC in accordance by the directions
issued in Original Application No. 606/2018.

AND WHEREAS, you are well aware that, Matheran Municipal Council is one of the major

contributor for pollution in Eco Sensitive Zone area. It is mandatory on your to take effective measures
for implementation of pollution control system. AND WHEREAS, Board has already issued various

F



directions to Matheran Municipal Council, regarding effective implementation for imgrov
situation so as to protect Eco Sensitive Zone vide ref.no.4and 5 as well as to achieve the {
prescribed in consent with compliance of direction of Hon'ble NGT. AND WHEREAS, v
failed to provide internal sewerage system and sewage treatment plant for treatmen
generated from Matheran Municipal Area.

NOW THEREFORE, in exercise of power conferred upon me by the Board under Section
33 A of the Water (Prevention & Control of Pollution) Act, 1974. | the undersigned hereby directed to
pay environmental compensation of amount of Rs. 30 Lakhs (Rs. Thrity Lakhs only) on
"Polluter Pays Principle". The environmental compensation of Rs. 30 Lakhs be deposited
into M. P.C. Board's Current Account no. 33874078751, Bank: State Bank of India, Branch: 76-A, Rafi
Ahmad Kidwai Road, Gujrati Kelwani Mandal School, Matunga Branch, Mumbai-400015 (IFSC Code:
SBIN0005350, MICR Code: 400002056) on the basis of non-compliances & CPCB Guidelines
immediately. In case of failure, the Board will have no option that to initiate legal action against you
which may please be noted.

This is issued with the approval of the competent authority of the Board.

For & Behalf of[he M.P.C. Board

| -
(J. S. Salunkrtle)
Regional Officer- Raigad.

Copy submitted for information to:

1. The Member Secretary, MPCB Mumbai.

2. The Regional Officer (HQ), MPCB Mumbai
3. Law Officer (P&L Divn), MPCB, Mumbai.
4. Regional Officer (HQ), MPC Board, Mumbai

Copy forwarded for information and necessary follow-up to: -

The Sub-Regional Officer, Raigad-2- He is directed to serve the copy of'this Environment
Compensation direction to the said Matheran Municipal Council and take practical follow up.




REGK‘.\NA OPE%ﬁ!GAD

Tel. No. 2757 2620 ‘ngad Bhavam 6th Floor,
Fax No. 2756 2132 : Sec-11, C.B.D. Belapur,

' - Navi Mumbai 400 614.
Email: - e “-' roragad@mpcb gov.in

Vistusat - NS pup/impeb.govin

No. MPCRIRORITB/ PN 2.¢ 992\ = £ 1% = €189 pated:. 21 oal 2o
To,

Wi/s. Hotel Ashok,

Near Paymaster Park,

Chinmay Road, Matheran,
Yal. Karjat, Dist-Raigad

Sub:- Prosecution Notice under section 43. r.w. Section 24, 25 & 26 of the Water
. {Prevention aﬂd Ccﬂtrci of Pollution; Act, 1974

Ref:- 1) MoEF Goi's Nonﬁcamn dtd. 04 02.2003 for notifying Matheran and
surrounding region as an Eco-sensitive Zone,
2) Board's consent which was vaiid upte 31.03 2016
3} Order passed by Horble NGT, did. 13.02.2020 in the OA 93/2019.
43 Survey Carried out by the Board on 04.03.2020 to 05.03 2020
%) Proposed Direction issued by the Board vide letter dtd. 18 03 2020
8) Order passed by Hon'ble NGT, dtd. 14072020 in the DA 93/2019 (W2)
7} Approval received from HQ did. 18.09.202 . :

WHEREAS, the Miristry of Environment and Forest, Govt. of India vide Notificstion
pearing 8. 0. 133 {E} did 04.02.2002, has nothed Matheran and surrounding region &s an
Eco-sensitive Zone and imposing restriction on indusines, operations, processes end cther
devaiopmental activities in the region which have detrimentai effect on the environment The
said Eco-sensitive Zone covers an area of 214.73 sq kms. and a 200 mis. buffer zone and it
shail consist of the area of the Matheran Municipal Council and its enwvirons

M{) WHARES, at was-obi;gatory o your partto -obwm corm‘em of the Board w/s 25/26
Water (Prevention & Control of Poilution) Act, 1574 & ufs 21 of Air (Prevention & Control of
Poilution) Act; 1981 AND WHEAREAS, it s also obligatory on the part to provide necessary
sewage coliechon sys{em and sewage treatment facilities for sewage generated from your
hotel activity

AND WHEREAS, it is observed that you have failed to renew the consent to operate
till date and operating the hotsl without valid consent of the Board. You have also failed to
provide sewage treatment system for domestic effiuent generated from hotel activity and
psf:pef se*gw line, thereby discharging substandsrdiuntreated domastic effiuent in the Eco-
Sensitive Zone. .

AND WHEARES, the Bombay Enviranmantal Action Group has filed an Application
bearing No_ 45/2016 and OA 93/2019 against the Union of India & Ors. before the Hon'ble
NGT, WZ. Pune on the ground that the damage being caused to the ecologically sensitive
area of Matheran & its surrounding region due 10 inaction by the Competent Authority in
preparing Master Plan as well as Zonal Mater Plan & thereby violating the conditions
reguiation under the Notification gtd 04 03.2003

AND WHERAS, the officials of the Board at Raigad have carried out the extensive
survey of the Holtel and other achivities in Matheran and nearby area on 04.03.2020 to



1 You are operating the hote! activity without obtaining valid consent from the
Board and also ailad to appiy for renewat of consent.

2. You have failed 1o provide STP and failed to prohibit discharge of any
untreated/substandard effluent within the Eco-Sensitive Zone as per
Notitication bearing 8. 0. 133(E), dtd. 04.02 2003, i e. Notification of Matheran
and surrounding region in the State of Maharashtra as  the Matheran Eco-
Sensitive Zone as per the Notification issued by Ministry of Environment and
Forest, Govt India. =~ . = B

AND WHEREAS, iri compliance of order passed by Hon'ble NGT Pune dated
13.02.2020, the Board had issued proposed direction to take appropriate steps and ensyre
compliance vide letter dated 18/03/2020. However, it is observed that you have failed to
take effactive sieps till date. = SR B

AND WHEREAS, despite of various directions issued by the Board from time 1o
time, you have not taker effective steps to obtain valid consent from the Board and silso
failed to provide sewage Ireatment system for domeshc effivent generated from hote!
activity thereby discharging substandardiuntreated domestic effluent in the Eco-
Sensitive Zone L - s : ; '

AND WHEREAS, the Board has already given you sufficient & reasonable opportunity
tc obtain valid consent 1o operate from the Board and also provide proper {reatment system tor
sewage generated from your hotel activity and it is observed that till date you have failed to
comply the same, thereby operaling ihe hotel without valid consent and dhscharging
substandard/untreated domestic efffuent in the Eco-Sensitive Zone. :

. NOW THEREFORE, you are, hereby called upon to show cause as to

I} . Why prosecution ufs 15 of the Environment (Protection) Act, 1686 read wit!
. 43,44 read with section 24, 25/26 of the Water (Prevention and Control of
Poliution) Act, 1874 shall not be filed against you as weli as person who are
responsible for day to day affairs of the Hotel activity?
#)  Why environment compensation shall not be imposed on you as per CPCB
' Guidelines for the above non compliances.”?

.. Your repiy to the said nctice shall reach this office within 8 penou of 7 days from the
date of receipt of this notice, failing which legal action shall be initiated against you without
giving you further opportunity, which may piease note, =

This is issued with the approval of competent authority of the .
o Bf a?ﬂ

P
p—

g b
J i

{J. S, Salunkhe)
Regm_wi-mﬁama
Copy submitted for favor of information to: - .~ ..
1. Member Secrstary, MPC Board. Sion, Mumba:,
2. RO (HQ), MPC Board. Sion, Mumbal. =~ . =~ ~
3 Law Officer. (P & L Div.) NIPC Boerd, Sion Mumbai
Copy to- . v )
2. Sub Regional Officer-Raigad-il- MPCB. Raigad Bhavan For information and neadful

[ o

% |
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Annexure-lll with one copy

Name & address of Hotels in Matheran to
Sr. No.
whom Prosecution Notice issued

Hotel Rangoli Retreat (Formerly known as Oriental Estate &
: Properties Pvt. Ltd.) M.P. 187, M.G.Road, Matheran

Hotel Kumar Plaza, Plot No-149, M.G. Road, Opp.__ Telephone
? Exchange, Matheran
3 Hotel Ashok, Near Paymaster Park, Chimay Road, Matheran
4 Hotel Wood Land, M.G.Road, Matheran
5 Hotel Bombay View, Sunset Road, Matheran

Hotel Preeti, Kasturba Road, Matheran

Royal Hotel, Matheran

Hotel West End, Acharya Atre Road, Near to Police Station,

Matheran

Hotel Usha Ascot, M.G. Road, Matheran

Hotel CECIL, S.No. 40, Chinmay Road, Matheran
The Byke Brightland Resort., Plot No. 54 (A-1, A-2, A-3)
! Maulana Azad Road, Matheran, Tal. Karjat, Dist. Raigad.
12 Hotel Wood Side, Mahatma Gandhi Road, Matheran
13 Hotel Vanshree, M.G.Road, Matheran
Hotel Rugby(Thackers Holding Private Limited) Paradise, Katwal
a Road, Matheran
15 Laxmi Hotel, Plot No-B.P.4, M:G.Road, Matheran
16 Rucha Heritage, M.G.Road, Opp. Shivaji Udyan, Matheran.




MAHARA&HT RA POLLUTION C ONT'ROL BOARD
Regional Office, Raigad

Phonc: - (022) - 2757 8034 Raigad Bhavan, 6th Floor,
3“%-"_(@?2}*"’75‘?‘33 . : Sec-11, C.B.D. Belapur,
Bmal;-mpagaens - oo% Navi Mumbai 400 614.
Website: - httpd / mpcb gov.in T T T 4

No. MPCB/ROR/PDI200923-FTS-0061 i Date:23.09.2020

?’0,

Gurjarat Bhavan Hotel,
MP.75, Mautana Azad Road,
Matheran,Tal- Karjat,

Dist. Raigad,

Sub:  Proposed Directions u/s 33A of the Water (Prevention & Controf of Poliution)
T At 1974 & uis. 31A01M{Prmnm&0mwwpwu&m}m TQ@?
M«ﬂ MoEF . Gof's Motification did. 04.02.2003.
2.Order passed by Hon'ble National Green Trbunal, Pummm
Application No. 45/2018 Dtd. 30/05/2018 and OA 93/2019.
3. Survey carvied cut on 04.03.2020 to 06.03.2020.
4. SCN issued by the Board dtd. 18.03,2020, -
5. provaimzmdfmm HQ did. 18.08.2020

WHEREAS, &wdhasgmnwd msmxmawmummmmamm
' ngmn&CwaofPoikm)m 1974 & ufs. 21 of Air (Prevention & Control of Poliution)
Act, 1881 and Autherization / Renewal of Authorization under rute 5 of the Hazardous and
Other Wastes (Management & Transboundry Movement) Rules, 2016 which was expired on
31.03.2018.

AND WHEREAS, it was obligatory on your pari to provide adequate poliution coniro!
system for air and water & disposal arrangement to your domestic efffuent to meet the
“consented standards prescribed by the Board. You were under obligation to provide STP/ETP
and pperate and maintain the same effeclively, so as to achieve standards prescribed by the
Board.

AND WHEREAS, the Ministry of Erwmmm & Forest, Gowt. of India vide Nofification
bearing $.0. 133(E), did. 4/2/2003, Nofification of B&Wan and surroumﬁng region in the
State of Maharashira as the Matheran Eco-Seﬁs@we Zone,

AND WHEREAS, the Bombay Environmental Action Group has filed an Application
bearing No. 45,2018 and OA 93/2019 against the Union of india & Ors, before the Hon'ble
National Green Tribunal, WZ, Pune in respect of damage being caused to the ecologically
sensitive area of Matheran & its surrounding region due 1o inaction by the Competent Authority
in preparing Master Plan as well as Zonal Mater Plan & violating the conditions, regulations
under the Notification dtd. 4/2/2003 & most of the hotels are operating without valid consent

mwm@m&mmwmmm%mmmmm:
facility.




- AND WHEREAS, the officials of the Board, at Raigad have carried out the extensive

survey of the Hotel and mﬁ%ﬁ%&h%ﬂ&%%@mmm.(}&m:n
06.03.2020 & obsarved the following non-compliances.

1. Yddhavamw fo provide/operate regularly Sewage treatment plant there

owmmgwmmﬁcmmmmams@mm. =
; YQu haw falled to submit the Bank Guarantee of Rs.1,00,000+ as per consent
- Youhave not provided disinfection sysiem o treated domestc effluent,

AND WHEREAS, you have failed to submit the reply of the Show Cause Notice dtd.
18.03.2020, ' ’

2
3

grave & sudden injury to the Enwmmm & Human bamg __

, wm_r{‘rﬁm#me,m@@dm%‘mmmwmﬁom’m
33A of the Water (Prevention & Control of Pollution) Act, 1974 & ws. 31A of Air {Prevention &
Control of Pollution) Act, 1881, 1, J. S. Salunkhe, the Regional Officer of the Board at Raigad,
hereby directed to show cause as to:.

1. Why your Hotel activities shall not be directed to close down?

2. Why environmental compensation shall not imposed on you as per CPCB
Guidelines for the above non compliances?

K Ywmym&mwopm&wmwmmm?m&wme
freceipt of these directions failing which, the Board will have no option than lo initiate
appropriate legal action against you, which may please be noted. »

For and on behalf of
Maharashtra Pollution (ﬁ?ﬂﬂ‘ot Board

L
oy o ‘*f &

£t i‘:cp« WY

/ S

;

“
b LW e
J

{J.5. Salunkhe)
Regional Ofiicer,

Copy for necessary action to-
1.Membar Secretary, MPC Board , Sion ,Mumbal.
2RO (HQ), MPCB Sion Mumbagi. . %

3. Law Officer (P & L Divn.) MPC Board Sion Jumbai, |
4. Sub Regional Officer, Raigad-li, }PCB Raigad — He is directed to ensure that PD to
be served to the industry and submit compliance in time. 2

L
X Y
3 ?d* -
‘--.\J,




Annexure-lV with one copy

2% PUNE <
100\ REGD. MO, 1040¢ | =
V% \ Expmepry, S0

n .
o\ 2402823 /7

Name & address of Hotels in
Sr. No.
Matheran to whom PD issued

Spring Wood Heritage, Kasturbha

1
Road, Matheran
Gujarat Bhavan Hotel, M/p-75,

2
Maulana Azad Road, Matheran.
Hotel Point View, M.G.Road,

3
Matheran

Hotel SUN N Shade, MP-

4
184,Matheran
Regal Hotel, Kasturba Road,

5
Matheran

= 6 Hotel Premdeep, MP-63,‘ Matﬁeran.
QOTAR DN,
*/ shrawan \®
SONAWANE
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 MAHARASHTRA POLLUTION CONTROEEUARD

REGIONAL OFFICE-RAI GAD

Tel. No. 2757 2620 . Raxgad Bhavan, 6th Floor,
Fax No. 2756 2132 Sec-11, C.B.D. Belapur,

_ Navi Mumbax 400 614.
Email: . gad@ /]
Visit us at: A T e bttp.lfmpcb gaov in
No.MPCBRORICD! 20034 -FTS-0246  Date: |9 /93 /2020.
To, :

Shaiimiar H otel Lodgmg & Boarding, .
S. No. 188A, 188B, Chinoy Road, Matheran
Tal. Karjat, Dist. Raiagd.

Sub: Direction of Closure u/s 33A of the Water (Prevention & Control of
- Pollution) Act, 1974 and ws 31 A of the Air (Prevention & Control of
Pollution) Act, 1981 :
Ref: - 1. MoEF, Gol's Notification dtd. 04.02.2003.
2. Order passed by Hon'ble National Green TrxbunaJ Pune in the
Application No. 45/2016 Dtd. 30/05/2016 and OA 93/2019.
3. Survey carried out on 04.03.2020 to 06.03.2020.
4. Action proposal submitted by the SRO through legal module
dated. 17.03.2020
5. Approved note received from HQ through legal module
dt.19.03.2019. :

AR T Y arpuaBriEr s ces ab'tatno-cwcuvlanu-«nln

WHEREAS xt i8 abhgamry on your part Lo cxtrtam mnsent to nperam fmm thﬁ

Maharashtra Pollution Control Board under section 26 of the Water (Prevention & Control
of Pollution) Act, 1974 & w/s. 21 of Air (Prevention & Control of Pollution) Act, 1981 and
Authorization / Renewal of Authorization under rule 5 of the Hazardous and Other Wastes
(Management & Transboundry Movement) Rules, 2016.

.~ AND WHEREAS, it was obligatory on your part to provide adequate pollution
control system for air and water & disposal arrangement to your domestic effluent to meet
the consented standards prescribed by the Board. You were under obligation to provide
STP/ETP and operate and maintain the same effectively, so as to achieve standards
prescribed by the Board.

AND WHEREAS, the Ministry of Environment & Forest, Govt. of India vide
Notification bearing S.0. 133(E), dtd. 4/2/2003, Notification of Matheran and surrounding
region in the State of Maharashtra as the Matheran Eco-Sensitive Zone.

'AND WHEREAS, the Bombay Environmental Action Group has filed an Application
bearing No. 45/2016 and OA 93/2019 against the Union of India & Ors. before the Hon'ble
National Green Tribunal, WZ, Pune in respect of damage being caused to the ecologically
sensitive area of Matheran & its surrounding region due to inaction by the Competent
Authority in preparing Master Plan as well as Zonal Mater Plan & violating the conditions,
regulations under the Notification dtd. 4/2/2003 & most of the hotels are operating without
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- valid consent to e@tab}iﬁhféﬁefaée & without sewvafge treatment plant with no solid waste
- management faellity. ", v mel el ST

sui;éey of thei-iotel and other activities in Matheran and nearby area on 04.03.2020 té
0?032020 & observed that “You are operating the hotel without consent.” ’
© " AND WHEREAS, after gtnng thmizgh the record of your case, reports, information

of the Board officials and making necessary enquiries, I came to the conclusion that, you
- are operating the hotel without consent from the Board, thereby causing grave injury to the

L Environment and violated various environmental enactments.

- NOW, THEREFORE, in exercise of powers conferred upon me by the Board ws 33A
- of the Water (Prevention & Control of Pollution) Act, 1974 and ws 81 A of the Air
. (Prevention & Control of Pollution) Act, 1981, I the undersigned hereby direct you to stop
* the manufacturing activity within 72 hours afier receipt of this direction. .

\ﬁz{‘“‘;—,_.- A
J. S. Salunkhe
Regional Officer, Raigad

Capy submitted for favour of iﬁfmatj@n to:-

I. The Member Secretary, MPCB, Mumbai
2 The Chief Officer, Matheran Municipal Council, Matheran

Copy Eurwatded for mmssarj actionto:- e R g i
- 1. The Executive Engineer, MSEDCL, Tal. Panvel, dist. Raigad.
- He is directed to disconnect electricity supply of the said unit within 72 hours, after

- veceiptofthisletter. < - N
2. The Executive Engineer, Maharashtra Jeevan Pradhikaran Water Management, Sub-
division Karjat, Dist. Raigad. =~ : e
- He is directed to disconnect water supply of the said unit within 72 hours, after

 Copyforwarded tox O
- 18r. Law Officer (P & L Div.-II), MPCB, Mumbai
2 Reg‘i;mal» {}ﬁi_egr HQ) M?CB, Mumhai. :

Copy to Sub Regional Officer, MPCB, Raigad-I1
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R "
J. 8. Salunkhe
egional Officer, Raigad




Annexure- V with one copy

Sr. Name & address of Hotels in
No Matheran whom CD issued
1 Madhu Malti, St. Gadge Maharaj Road,
Near Railway Station, Matheran
2 | Hotel Anand Ritz/Hill View Resort Pvt. Ltd.,
Next to Police Station, Matheran,
3 Hotel Lords Central, MP-144, 145 & BP-13,
Matheran
4 | Maharashtra Tourism Development

Corporation (MTDC), Matheran

Lucky Cottage, Plot No. 170, Katruba Road,

Matheran, Tal. Karjat, Dist. Raiagd.

Sayeban Hotel, MP No-171, Matheran

Shalimar Hotel Lodging & Boarding, S. No.

188A, 188B, Chinoy Road, Matheran
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Action Taken Report

punitive action against the

authorities not complying the order
and the environment compensation as
directed in OA No 606 of 2018 by the
Principal Bench of Hon’ble Tribunal

must be complied

Sr . ' "
' No | Operative part of order dated 14.7.2020 Action taken by MPCB
1 | SPCB (Respondent No 5) to take strong | As directed in OA No 606 of 2018 by the

Principal Bench of Hon’ble Tribunal,
Respondent Board has issued Prosecution Notice
to Matheran Municipal Council vide dtd.
21.09.2020 and also issued Environmental
Compensation Notice of Rs. 30 lakhs to
Matheran Municipal Council vide dtd.
11.10.2020

Municipal Corporation and the project
proponent hotels are directed not to
discharge the solid wastes and liquid
waste into the open area and untreated water
must not be discharged into the
municipal corporation drains or in to
the environment/ on open land.

Respondent Board has directed to Matheran
Municipal Corporation and the project proponent.
(Hotels) not to discharge the liquid waste into the
open area and issued following directions.

1. Respondent Board has issued Prosecution
Notice to 16 nos. of Hotels vide letter dtd.
21.09.2020.

2. Respondent Board has issued Proposed
Directions to 06 nos. of Hotels vide letter dtd.
23.09.2020.

3. Respondent Board has already issued Closure
Directions to 07 nos. of Hotels vide letter dtd.
19.03.2020.

SPCB is directed to calculate EC in
accordance with the direction issued in OA
No 606 of 2018 to the non-complied units
as well as to file prosecution.

1. As per OA No 606 of 2018, Board has issued
Environmental Compensation Notice of Rs. 30
lakhs to Matheran Municipal Council vide
dtd. 11.10.2020 and also issued Prosecution
Notice to Matheran Municipal Council vide
dtd. 21.09.2020.

Matheran Municipal Council and SPCB to
submit  compliance  report  before
14.10.2020.

Submitted.
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